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AT HYDERABAD

URIGINAL AP PLICATION NO.8/97
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Hetueen :-

M.Sudhakar
tew Appllcant
. And

1. The General Manager,
5€ Rlys, Rail Njlayam, Sec'bad.

2. Chief Commercial Superintendent,
' SC Rlys, Rail Nilayam, Sec'bad.

" 3. Sr.Divisional Personnel Officer,
Vijayawada Divisional Gffice,
s.C.Rlys, Vijayawada.
4, Sr.Divisional Personnel Officer,
: Divisioral Office, SC Rlys, Guntakal, AP,

cee Respbndents

Counszl Por the Rpplicant : Shri P.Naveen Rao

Coungel for the Respondents : Shri V.Rajeshwar Raon, CGSC

CORAM
THE HON'BLE SHRI R.RANGARAJAN  :  PMEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHUWAR : MEMBER

(Order per Hon'bla Shri R.Rangarajan, Memver (A) )

(3)

!
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(Order Per Hon'ble Shri R.Rangarajan, Member (A} ).

Shri Phani Raj for Shri P.Naveen Rap for ths applicant,
Shri K.Sudhakar Reddy far Shri V.Rajeshwar Rao, standing ¢ounsel

for Respondents.

2, This OA is Filed‘praxing for é direﬁtion to tha respondents
" to engage him in any existing vacancies of the Catering Cleansr in
Vijayawada Division as per seniority and eligibility. The applicent
_states thal e was a-cleaner under a Contractor engaged in the year
1988, It is Further statadlthat he was discharged in Jecember, 1990
“on-abolition.of the Contract., He relies on the Suprema Cpurt deci-
sion for his re~engagement, He alsp relies an a judgement in
0A 982/94 dacidea on 15-8-~92 to support His case, But the details
given in this case are not sufficient to decids this issug. Sﬁﬁfthsr,
ne has not submited any repressncation to Respondent No,3|for re-
dressal of his grievances, Under the circumstances the agplicant is
girgcted fo submit a representation in this connection to|Respondent -
Na.3£:§F so advised. If such a reprasentétibn is received by the
ﬁsspondent No.d, the same should be disposed of by him in|accordance

with the Law expedetiously.

3. There will be no order as to costs.

R.LAANGARAJAN
( Membe? (A? ) JZ

Dictated in Ojen Court, g}v44ﬁw5?ﬁ
avl/ , DR @
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The General Manager, Seuth Central Railway,
Railnilayam, Secunderabad,

Chief Cemmercial Superintendent, Seuth Central Railuay,

Reilnilayam, Secunderabad

)
il

Senior Divisienal Parsonnsl Officer, ‘'ijayawvada Divisienal

Office,Ssuth Central Railuvay, Vi jeyevada-

Senior Divisional Personnsl OPficer, Divisienal DOPPi

Seuth Central Railasy, Guntakal,.A,.P,

One cepy te MriP.Naveen Rao, Advacets,CAT,Hydsrabad,
One cepy te Mr.VJRajeswara Ree, Addl.CGSC,CAT Hydara

Ong cepy te Library,CAT ,Hyder:bad,

One duplicate cepy,
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